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Heard the counsel for the petitioner and the
respondents. In  the 08, it was directed that the
petitioner’s salary, in the scale of 14002300 reduced
to Rs.1640 from Rs. 1680/~, should be restored with
all c@nsequential benefits. It is stated in the
compliance affidavit that the Avthorities concerned
were instructed to pay the amount which ever is due to
the petitioners on account of the cancellation of the
orders  dated 15-9~92  and 24-8~93, in terms of the
order of the Tribunal. Learend counsel for the

petitioners submits that the petitioners had not

received any amount =so far.

(




/vikas/

2. In wview of the statement made by the
respondents in the compliance affidavit., we find
compliance of the order. If the Authorities have not
paid the amount so far to the petitioner as stated in
the compliance affidavit, we direct the respondents to
pay the same within a period of one week from today
ebtaining receipt from the petitioner. If the amount
is not paid as directed, it is open to the petitioner
to revive the contempt petition.

3. The CP is accordingly closed. Motices

discharged.

(v.Rajagopala teddy)

Yice Chairman (J)
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